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Regulations, Orders, Notifications and Rules, of the Government of 

India, of the Government of Bihar, and of the High Court. 
Papers extracted from the Gazette of India and Provincial 

Gazettes. Orders of Commandants of Volunteers Corps
FINANCE DEPARTMENT 

NOTIFICATION 
The 13th June 1944

The 13th June 1941
No. 2422-Gom.—The following notifications, issued by 

the Government of India, Department of Commerce, 
republished for general information.

are
No. 4057-F.—The following notification issued by the 

Government of India in the Finance Department (Central 
Revenues), is republished for general information.'

By order of the Governor 
R. A. E. WILLIAMS 

Chief Secretary to Government

By order of the Governor 
J. E. MAHER 

Secretary to Government
War Risks Insurance 

New Delhi, 13th May 1944
No. 9-W.R.I. (G)/44—In exercise of the powers confer­

red by the second proviso to sub-section (I) of section 7 
of the War Risks (Goods) Insurance Ordinance, 1940 

No. 4—In exercise of the powers conferred by clause (a) (No. IX of 1940), the Central Government i3 pleased to 
of section 9 of the Indian Stamp Act, 1S99 (II of 1899), v direct that the following further amendment shall be made 
the Cent ral Government is pleased to direct that the duty in the Notification of the Government of India, in the 
chargeable under the said Act on receipts for pay and Department of Commerce, No. 71-W R.I./42, dated the 
allowances drawn by tho personnel of the Civil Pioneer 14th November 1942, namely : —
Force while on -field service in British India, shall be . In the Schedule annexed to the said notification, in item

30 after the words “ Standard Cloth ”, the following 
words and brackets shall be inserted, namely :—

“ (including Handloom Standard Clothy.”
New Delhi, 13th May 1944

No. 10-W.R.I. (G)/44—In pursuance of section 6 of the 
War Risks (Goods) Insurance Ordinance, 1940 (No. IX of 
1940), the Central Government is pleased to direct that 
the following further amendment shall be made in the 
notification of the Government of India) in the Department 
of Commerce, No. 7-W.R.I./40, dated the 14th September 
1940, namely :—■

In the Schedule annexed to the said notification, the 
By order of the Governor following entries shall be inserted namely :—

J. E. MAHER “ 2-B. Asian Assurance Company, Limited, Calcutta.
S7-A. Standard General Assurance Company, Limited 

Calcutta.”

Simla, 3rd June 1944 
Stamps

remitted.
S. RANGANATHAN 

Dy. Secy, to Govt, of India■

COMMERCE AND LABOUR DEPARTMENT 
NOTIFICATIONS 

The l'2th June 1944
No. 2397-COFTJ.—The following notifications, issued by 

the Government of India in the Department of Labour, are 
republished for general information.-

Secretary to Government
New Delhi, 17th May 1944

No. E100(l)—In exercise of the powers conferred by 
sub-rule (1) of rule 88 of the Defence of India Rules, the 
Central Government is pleased to direct that the following
amendment shall be made in the notificat on of the T AW nrDADT>/i™•Government of India in the Department of Labour _ * I^IENT
No. -M862-(l), dated the 16th December 1940, namely :— NOTIFICATION

In tho said notification for the words “under instructions The 10th June 1944
given on behalf of Government by the Senior Naval or No. 2387-L.—The following ordinances, promulgated by 
Military Officer at the place whore the port is situated, the Governor General, are republished for general Informa- 
when authorised in this behalf generally or specially by the Uon.
Flag Officer Commanding, Royal Indian Navy or the Chief 
of the General Staff ” the woids “ under instructions given 
on behalf of Government by any Naval or Military Officer 
at the place where the port is situated, when authorised in 
this behalf generally or specially by the Central Govern­
ment ” shall be substituted.

S. R, ZAMAN
Jt. Secy to the G(Jvt. of India

Bv order of the Governor 
. “ J. E, MAHER

Secretary to Government
New Delhi, 20th May 1944 

ORDINANCE No. XX or 1944
AN

ORDINANCE
to take 'power to require the performance by certain persons 

of services in British ships
Whereas an emergency has arison which makes it

New Delhi, 17th May 1944
No. E100(2)— In exercise of the powers conferred by 

sub-section (4) of section 2 of the Defence of India Act,
1939 (XXXV of 1939), the Central Government is pleased necessary to take power to require the performance by 
to direct that the following amendment shall be made in certain persons of services in British ships ; 
the notification of the Government of India in the Depart- Now, therefore, in exercise of the powers conferred by 
ment of Labour No. M862(2), dated the 16th Decomber section 72 of tho Government of India Act, as set out in 
1940, namely the Ninth Schedule to the Government of India Act, 1935

In the said notification for the words “ by any Naval (26 Geo. 5, c. 2), tho Govern >r General is pleased to make 
or Military Officer authorised for the purposes of that and piomulgate tho following Ordinance:— ,

^declaration by the Flag Officer Commanding, Royal Indian 1. Short title, extent and commencement. ~(1) This
Navy or the Chief of the General Staff” tho words “by any Ordinance may be called the Service in Ships (Requisition) 
Naval or Military Officer authorised for tho purposes of Ordinance, 1944.
that declaration by tho Central Government” shall be (2) It extends to tho whole of British India, 
substituted. ^ (3) It shall conic into force at one3.

G. PEACE 2. Interpretation—In this Ordinance “competent
Joint Secy, to the Govt, of India authority ” means any person authorised by the Centra]
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Government to exercise the functions of a compctont whhfnmfch
authority under section 3. . m writing require any Joca or(jCrsuch moasuros ao

3. Poiver to require performance of services inships . d aa may be spccincd I eg which are in tho
U) The competent authority may direct any British subject penod a be - a purpose™
domiciled in the United Kingdom, who is for the time rf ^ Govermnen' be the dutyofyS,
being in British India, to perform such services m any P rd:nance ; and thcreupo order within fi
British ship registered in the United Kingdom as maybe thH to comply with the order within the
specified or described in the direction, being any services o period. _ ,, 0_nrnnriate Governs ,

I*”0" ”■ *k* «P“>“ ot ,le P(2> if', tie opinion of «» RPJ^ md(., 8ub

glv.» nnder h- “S„“ \t' ”• ”
sub-section (1) to be performed shall be performed on such 1 i-Jpiv to complete, such measur period
terms as to remuneration and conditions of service as the un1 y ^ order, the appropria e o e on may, 
competent authority may direct: . u ce to any other action which may be taken

Provided that in determining the terms upon which any W1, P Ordinance, authorise any person to take or
such services are to be performed, regard shall be had to un ei °no the case may be, the said measures ; and the
any rates of salary, fees or wages for the performance of comp > authorised may for the purpose exercise ail or
those services which appear to be usual, and in particular to person ‘ owers 0f the local authority or of any
any determination of the National Maritime Board in the an} ? _ officer of the local authority conferred by or
United Kingdom relating to the remuneration and condi- comnn ^ ^ ^jm0 being in force, issue such
tions of service of persons employed in the capacity in under any - i e fit to the officers or servants of the
which the person to whom the direction relates is to serve. directions a. finds it necessary or expedient so

(3) No British subject domiciled in the United Kingdom local outside agency,
who has been the master or a member of the crew of any }and expenses incurred by a local authority
ship at any time since the 28th day of April 1941, shall _ (3) A1 l charges nndexpem under sub-section (1) or by
except with the consent of the competent authority, accept in ®°“P y'A 0ri sed under sub-scction (3) shall, except to 
any employment in British India (other than an employ- a person aut ftg the appropriate Government may
ment under a contract in operation at the commencement such extent, t y, ^ revenueSj be paid out of thy 
of this Ordinance) except as the master or a member of direct to be p-i
the crew Of a British ship. • . . ^Voww to appointAdditional health staff-(i) The

(4) If anv person contravenes any of the provisiono ot G- roi.er jlu ^
this section or of any direction given thereunder lie shall appropriate Governmen may, , , ^
be punishable with imprisonment for a term which may for any purpose of this Or inane , PP y rea
extend to two years or with fine or with both. additional medical or public health establish ment to perform

WAVELL Buch duties and exercise such functlons as the appropriate
Viceroy and Governor General additional establishment shall, unless and to

such extent as the appropriate Government otherwise 
directs, be under the control of the appropriate Govern­
ment, but its salaries and allowances or any specified 
portion thereof shall, . if the appropriate Government so • 
orders, be paid out of the funds of the local authority.

5. Powers of superinfender.ee—(2) The appropriate
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ORDINANCE No. XXI of 1944
AN

ORDINANCE
to make special provisions in regard to public health

Whereas an emergency has arisen which renders it Government may, if it considers it necessary for any 
necessary to make special provision for preventing the purpose of this Ordinance, by order in writing assume the 
spread of human disease, safeguarding the public health superintendence of all or any of the medical and public 
arid providing and maintaining adequate medical, services health services of any local authority.
and other services essential to the health of the (2) Upon the assumption of superintendence under sub­

section (1),—
(a) the appropriate Government may by order in 

section 72 of the Government of India Act, as set out in writing specify the scale of the medical or public health 
the Ninth Schedule to the Government of India Act, 1935 establishment concerned to be maintained by the local 
(26 Geo 5, c. 2), the Governor General is pleased to make authority, the qualifications to be required for appointment 
and promulgate the following Ordinance : to posts in such establishment, and the pay and other

1. Short title, extent and commencement— (1) This conditions of service of such establishment •
Ordinance may be called the Public Health (Emergency (6) the powers of appointment, dismissal and punish- 
Provmions) Ordmancc, 1944 ment of and grant of leave to, members of such ostablish-

? if T t0 t’h“ ^hole Bntish India- ®ent shall vest in such authority as the- appropriatei. •rrsiEcrasisfu * JL„b"mllth—

cantonment authorities and to port authorities in major (d) the annronriate y ’ * , „ ,
ports, the Central Government, and in relation to all other inspect, superintend and control'^ p0Wf\^°
local authorities, the Provincial Government ; local authoritv in •»„. j* control the operations of the

(b) “ local area ” means the area within which a local and may by orfer i/vTitinffafth”1^030 ot this. Ordinance,
authority exercises its functions ; sucb jnKTriL;rm „ writing authorise persons to carry out

(c) “ local authority ” in this section and sections 7 their powers and duties*^^ndenee *nd oontro1 and define
to 10 and 14 includes anybody, whether incorporated or (e) ?he cost of and incTdentaUoIhe8 ! 
not, engaged m providing a supply ot water ; lishments concerned shall

d) » medical establishment means establishment funds of the local aathontv 
employed in connection with the provision of medical 6. Power to tat« ^ ,

apuronriate \ administration of services—The
(e) public health services” and ‘‘public health for any purpose 'f i4 C0I?siders it necessary

establishment ” include respectively sanitary, water-supply, writing anvnerRe it Urdmance, authorise by order in 
vaccination, sewage disposal, drainage and conservancy the administration r n "®over from any local authority 
services and establishment maintained for the purposes of health services o f a“ °r any of its medical and public 
such services, and any other service or establishment of the local authority011 anJ ™edical institution maintained by 
a local authority which the appropriate Government may the purnoies nf Y u ^ • person so authorised may for 
by notification in the official Gazette declare to bo a public specified in 21 administration exercise all the powers 
health service or public health establishment for any ri»d SterSt ’ °f SeCtion 3 of a person autho- _
pe;pose of thii Ordinance ; . , uiai sub-seetion ; and all char^eq anH PYnpnsrs /

(/) ‘‘ purpeso of this Ordinance ” includes the purposes except to su hlxtenT ^thorised und« this section Psha]I, 
of ensuring the provision of adequate medical services, of ment may direct to he n tho apPtopriate Govern-
preventing the spread of human disease, of safeguarding of the funds rf dfu°U‘'°f itS roveltees, be paid out
the public health and of providing or maintaining services 7 11 ,e ocal authority. 1esoential to the health of the community. 8 pi^KY ,oca> authority may, with the

e aFPropiiale Govemment, supply

community ;
Now, therefore, in exercise of the powers conferred by

: V-

services and estab- 
continue to be paid out of the

services ;
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01 nwS°be^^reecr'notwithstS&i£’ ^
such supply conUincd in'anyother law.'*' special’ pre^tion^at^rnsMeled by ThT^ °f

(2) The appropriate Government may by order in writing Government to be necessary • y 6 aPProPnato
direct any local authority to supply water to any area or to (6) prohibit any act which in the ooinion of tv,
any authority or person within or without its local area at priate Government is likely to lead t TStaKl 
such places and m such quantities a. may be specified in spread of any disease prescribed under clause (a 
tho order, subject to such payment being made therefor (c) provide for the restraint, segregation aid restrie
and to such other conditions as the appropriate Govern- tion of movement of persons sufferin' or susoectedTo
ment may consider reasonable. suffering from any such disease ; ° suspected to be

8. Power to give directions—For the purpose of carrying (d) provide for the temporary transfer of members of
into effect any of the foregoing provisions of this Ordinance the medical and public health establishments of anv ln^l 
or any order made thereunder, the appropriate Government authority to service in another local area under the annm 
may in writing give to any local authority such directions priate Government or another local authority. FP
as it thinks fit, and it shall be the duty of the local autho- (2) In making rules under this section the aonrouriatfi 
rity to comply therewith _ _ Government may provide that a breach of anv of the rules

9. Power to supersede local authorities—(7) If the appro- shall be punishable with imprisonment which may extend 
priate Government is of opinion that any local authority to three months or with fine or with both, 
has failed to comply, or has delayed in complying, with 12. Certain persons deemed to be public servants—All 
any order or rule made or direction given under this persons authorised under sub-section (2) of section 3 
Ordinance or has failed to act in accordance with or give clause (d) of sub-section (2) of section 5. section 6 or 
effect to any notification issued under section 10, the clause (6) of sub-section (2) of section 9.shall be deemed to 
appropriate Government may by order in writing be public servants within the meaning of the Indian Penal 
supersede the local authority for such period as may be Code.
specified in tho order. 13. Protection of action taken under this Ordinance—No

(2) When an order of supersession has been made under suit, prosecution or other legal proceeding shall lie against 
sub-section (7)— any person for anything in good faith done or intended to

(a) all the members of the local authority shall, as be done under this Ordinance,
from the date of supersession, vacate their offices as such 14. Effect of other laws—The provisions of this Ordinance 
members ; and of any rules and orders made thereunder shall have

(b) all the powers and duties which may by or under effect notwithstanding anything contained in any law 
any law for the time being in force be exercised or perfor- defining the powers, duties or obligations of a local 
med by or on behalf of the local authority shall, during the authority, 
period of supersession, be exercised and performed by such 
per>on as the appropriate Government may authorise in 
this behalf;

(c) all property vested, in the local authority shall, 
during the period of supersession, vest in the appropriate 
Government.

(d) On the expiration of the period of supersession 
specified in the order under sub-section (7), the appropriate ORDINANCE
Government may by order in writing— to amend the Restriction and Detention Ordinance, 1944

(a) extend the period for such further term as it may Whereas an emergency has arisen which makes it neces-
consider necessary ; or sary to amend the Restriction and Detention Ordinance,

* (6) direct that tho local authority shall be reconstitu- 1944 (III of 1944) for the purposes hereinafter appearing ; 
ted in the manner provided for its constitution by o.r under Now, therefore, in exercise of the powers conferred by . 
the law relating thereto, and in such case any persons who section 72 of the Government of India Act, as set out in the 
vacated their offices under clause (a) of sub-section (2) Ninth Schedule to the Government of India Act, 1935 
shall not be deemed to be disqualified thereby for election, (26 Geo. 5, c. 2): the Governor General is pleased to make 
appointment or nomination ; or and promulgate tho following .Ordinance

(c) direct that the local authority shall be reconstitu- 1. Short title and commencement—(7) This Ordinance 
ted by the persons who vacated their offices under clause may be called the Restriction and Detention (Amendment) 
(a\ of sub-section (2) and shall recommence functioning as Ordinance, 1944.
if it had not been superseded : n W Ifc «ha11 ®°“e f0°™e *fc onc„e; TJJ . m, In

Provided that the appropriate Government may at 2. Amendment of section 9, Ordinance 111 oj 1J44 1
y any time before the expiration of the period of supersession the proviso to section 9 of the Restriction and Detention 

wbpthpr as oritdnallv specified under sub-section (7) or as Ordinance. 1944,— _ .
' extended under this sub-section, make an order under (a) for the words “ direct that the order shall continue

ciausc(&) or clause (c) of this sub-section. in force notwithstanding that the said period of ^months „
10 Power to modify rules, bye-laws, etc—In relation to has expired, the words and at any tune within thirty

anv local area the appropriate Government may by noti- days before the expiry of the said six months, direct bj 
fication in the official Gazette make any rules, bye-laws, endorsement on the original orderor otherwibO tha 
ncation l , connected with anv purpose of this order shall continue m force, shall be substituted ,
regulationsororders ^^^wouM under any law (6) after the words “ further period of six months”
Ordinance which the local am ^ raake> anJ* the words “ from the date on which but for such direction
for the time being l ? tuc operation of any it would have ceased to be in force,” shall be inserted,
in like manner amend P made by the loca^ 3. Amendment of section 11, Ordinance 111 of 1944—In
such rule, bye-law, regulation or j section 11 of the Restriction and Detention Ordinance,
“prorid.d th.t, notwithstanding anything to tho contrary 1944,-
in any othor law. it shall no. b.—r, wh.n -on* any (. m N„ Cou[l „lo, » lb« words.
such notification to comply 1897 (X of 1897) or the brackets and figure “ No Court shall, except for the pur-
tion 23 of the General Claiises Act 1897 (XOI18J7) f a pr0seCiition for an offence punishable under
similar provisions of any “Linjof any sub-section (2), allow ” shall bo substituted ;
ding for any procedure preliminary to the ma g y for the words, brackets, letter and figures 'an
such rule, bye-law, regulation or order : ^ order under clause (b) of sub-section (7) of section 3 ” the

Provided further that it shall be s words any order referred to in that section shall be
order suhsiitu^ the words and figure “therewith ^under

section 7,” the words “ therewith under that section, shall
to its be substituted; . ,

rule (6) in sub-section (2) after the word
words “ or matter purporting to bo contents
inserted.

WAVELL
Viceroy and Governor General

New Delhi, 27th May 1944 
ORDINANCE No. XXII of 1944

AN

pose of——imado°byTho ^ppropriate^Govemment byToStion under

this section, or . . i_ -nrinr
(b) restoring to its form imroe l ■ 7 P 

amendment by notification under this s 
bye-law, regulation or order so amende 
to rescind the notification.

11. Power to make rules-(D [ho*\f^oL 
ment may make rules for carrying out the purpose

“ contents ” the 
” shall be

WAVELL
Viceroy and Governor GeneralGovern- 

of this
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i 10. 1. P-L.Mamsa, Contrae- 
S-roct,19 Mahomed Ismail 

282,ORDINANCE No. XXIII of 1944 Nagdevitor,
ORDINANCE , ,eciivi 3, Ordinance

to amend the Disci},line of Seamen Ordinance, 1043 3. Amendt - J A* Qf section 3 of the
Whereas an emergency has arisen which makes it neces- the end oi c ‘l * , ^,Ilcnding) Ordinance

sa-rv to amend the Discipline of Seamen Ordinance, 1943 Amendment (• ■- * .tjtu^cci»» shall bo inserted, * • ^ 
(XXIV of 1943) for the purposes hereinafter appearing ; words sha ® . have been inserted.

Now, therefore, in exercise of the powers conferred by be deemed an'* „ 
section 72 of t he Government of India Act, 1935 (26 
Geo. 5, c. 2), the Governor General is pleased to make and 
promulgate the following Ordinance :—

1. Shcrt title end commencement—This Ordinance may be 
called the Discipline of Seamen (Amendment) Ordinance,
1944.

X V J of 1044—At
Criminal Law

AN

1944, the

WAVELL
Viceroy and Governor General

DEPARTMENT OFSUPPLYAND TRANSPORT 
notifications

am Supplies.. republished to, “"S'ov.rnor _ .

*' C. S. JHA
Secretary to Government

(2) It shall come into force at once.
2. Amendment of section 2, Ordinance XX 1 V of 1943— 

To section 2 of the Discipline of Seamen Ordinance, 1943, 
the following clause shall be added, namely :—

‘ (c) il assault”, ss criminal force ” and “ mischief” have 
the meanings respectively assigned to them in the Indian 
Penal Code.’

3. Insertion of new section in Ordinance X I V of 1943— 
After section 2 of the Discipline of Seamen Ordinance, 1943. 
the following section shall be inserted, namely :—

2A. Assault, mischief ana continued disobedience or 
neglect of duty—(1) Whoever being lawfully engaged to 
serve on board any ship to which this Ordinance applies—

(a) assaults or uses criminal force to the master or any 
mate or certificated engineer of his ship, or

(b) commits mischief by causing any damage to his ship 
or to any stores or cargo thereof, or

(c) continucdlv and wilfully disobeys lawful commands 
or continuedlv and wilfully neglects bis duty—
shall be punishable with imprisonment- for a term which 
may extend to one year or with fine or with both.

[2) Nothing in this section shall be taken—
(i) to prejudice the provisions of section 225 of the 

Merchant Shipping Act. 1S94 (57 & 58 Viet., c. 60) or sec­
tion 103 of the Indian Merchant Shipping Act, 1923 
(XXI of 1923), relating to forfeiture of wages for wilful 
damage to a ship or the stores or cargo thereof, or

(ii) to prevent any person from being prosecuted 
under any ot-lnr law for any act or omission which cons- 
titut s an offence punishable under this section. ”

Bombay, 22nd May 1944 
No TC (4) 7/44—In exercise of the powers conferrec on me by cliuses 14 (2) and 15 of the Cotton 

Yarn (Control) Order, 19-13, I hereby authorise all dealer
and persons holding on behalf of dealers to keep

(z) Cloth or yarn packed between August 1913 and
April 1944 ; , 1CU«

(ii) Cloth manufactured before August LJM, 
marked between January and April 1944 in the manner 
prescribed by the Textile Commissioners notification 
No. T.C. (6) 2/44, dated the 27th January 1941 
till the 31st December 19-14

and

M. K. VELLODI 
TexlHe Commissioner

The 14th June 1944
No. 10501 -S.T.—The following Press Note issued by the 

Government of India, Department of Industries and Civil 
Supplies, is hereby republished for general information.

By order of the Governor 
C. S. JHA

Secretary to Government
PRESS NOTE

Prohibition of Publication of Directories, 
Year-books, etc.

Xeiv Delhi, 18th April 1944
It would appear that an important provision of the 

Paper Control Order of 19-12 is not as widely known as 
should have been the ease. The Order prohibits the 
publication of all Directories, who’s who, year-books 
.annuals, almanacs and any similar publications except with 

. . ... . the special permission of the Central Government.
V. tier fc,AS an emergency has arisen which makes, it Special permission is scarcely ever'given as the shortage of 

T.ry to make cei lam additions to the First Schedule paper is very acute in the country. Persons who publish 
lo il.c Cnmnia-1 law .-un- ndment Ordinance, 1943 (XXIX such publications without obtaining special permission of 
of 1943), and to supply a formal omission in the Criminal jjie Central Government render themselves liable for actio »
Lev.- Amend mint (.Second Amending) Ordinance, 1J44 under the Defence of India Rules 
(XVI of 19-14) ;

Now, therefore, in exorcise of the powers conferred by 
s--elie.il 72 of the ■< overnment of India Act, as set out in 
th-i Xi. th Schedule to the Government of India Act, 1935 
(e*> Geo. 5, e. 2). the Governor-General is pleased to make 
and promulgate the following Ordinance :—

1. "Short title and commencement—[1) This Ordinance 
e called the (’rimim.l Lav,- Amendment (Third

Amending) 0;dimince, 1944. ^ Aeiv Delhi, 29th April 1944
(2) It shall come into force at once. No. 3-Tex(A)/44—In exercise of the powers conferred bv
2. Amendment of Fir A Schedule, Ordinance XX IX of sub-rule (2) of rule 81 of the Defence of India Rules ■

1943—To Rr.t 111 of the First Schedule to the Criminal Central Government is pleased to make the follow^
law Amendment Ordinance. 1943, the following entries Order:—
►hull he added, namely :— " L (1) This Order may be called the Cotton Cloth

“ 16. (1) Ru; Chandra -Tain, ex-Casual") Yarn (Transport) Control Order. J944
Remittance Ch ik, I. A. O. C. j (2) It extends to the whole of British India
Rc-corcs. Jiiblulpcre. j (3) It shall come into force at once

(2) Suresh Cbandn. Jain, son of j 2. In this Order “ cloth ” means anv kind of cWk ™
R. S. Seth Phcol Chand, ^ Section 120B factured either wholly or partly from cotton but 1 nanu'
Colwiiji.cnj. Banda (t*. P.). j read with include cloth made up into garments yarn C °Cs

(3) Gopi KLhaji Kum.iva Lai Jain, j section 420, kind of yarn manufactured either wholly or m^ans any
Photograph Frame Maker, j I. P. C. cotton ; “ Textile Commissioner ” means the T w 1 ^r°m
Jaw alar Gai i Ji.bbulpoie. J missinner, Bombay, and includes env other r ffi °Xtl e

17. Hvscnibhoy Mo homed;- lly Rang- Sections 161; cd by him to perform all or anv of the f„ .+°.er aPPoi,'R j><
wala. Dawoodi ISohra, Merchant, 110, I. P. C. Textile Commissioner under this Order " n° 10118 °* I ho
l>i floor. Tiimbawala Building. 3. Any person, when called upon to do an i n
167-79. Dliai:* o Street, Bombay. return to the Textile Commissioner niv\^r * • mtIce a

IS. Tiiakur V> rsad Nigam. Parcel Section 161, cjuired by the Textile Commissioner in J5 I!art!cu,ars re-
Clerk, Raju-ki-Ma di, G. I. P. I. P. C. and yarn in his possession that he inf end?*T*' +° c‘l°th
Railway, Agra. any place in India whether by rail road * transP0rt to

WAVELL
Viceroy and Governor General

ORDINANCE No. XXIV of 1944
AN

ORDINANCE
■further to amend the Criminal Laze Amendment Ordinance,

1943

Ti<?CV>

The 14th June 1944
Nc. 10503-8.1.—The following notification, issued by the 

Government of India, Department of Industries and Civil 
Supplies, is republished for general information.

By order oi tho Governor 
C. S. JHA

t Secretary to Governmentm- v

the
ng

and

not-
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4. The Textilo Commissioner, may, by order in writing, 
require any person who intends to despatch any consign­
ment of cloth or yarn to any place in India to despatch it 
by such route whether by rail, road or sea as may be speci­
fied in the order, whereupon such person shall not despatch 
such consignment by any other route.

... !>(6) inspect or cause to be inspected any books or docu- i!
ments belonging to, or under the control of,

(c) enter and search any premises.
IIany person ;

6. No person shall with intent to evade the provisions of 
this Order refuse to give any information lawfully demand­
ed from him under clause 5, or conceal, destory, mutilate , 

5. The Textile Commissioner may, if he has reason to or deface any books of accounts or other documents relat- • 
believe that any person has contravened, is contravening ing to his business, 
or is likely to contravene any of the provisions of this 
Order : —

7. Any person, if required so to do by the Textile Cora- ! 
missioner, shall submit a return, in such form as the said 

(a) require any person to give such information in his Textile Commissioner may prescribe, giving details of his 
possession with respect to any business carried on by him stocks, 
or any other person as the Textile Commissioner may 
demand ;

H. M. PATEL 
Joint Secretary to Oovt. of India

.
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The 14th June 7944'
No. 10504-S.T.—The following notification issued by tho 

Government of India, in the Department of Industries and 
Civil Supplies is republished for general information.

By order of the Governor 
C. S. JHA

Secretary to Government

amendments in the the Indian Woollen Goods (Control) 
Order, 1944, namely :—

(1) In the first schedule to the said order under item 
No. 2 knitted goods between the words “Sweaters” and 
“ Jerseys ” the following shall be inserted :—

Hosiery ”
2. (i) In the second schedule to the said order after the 

entry relating to Chapra, thc following entry shall be 
inserted :—

“ Cuttack—Messrs. Iswar Das Ram Kumar ”

i
4..

' 1
■

Li New Delhi, 13th May 1944
No. L.S./W(3)—In exercise of the powers conferred by 

sub-rule (2) of rule 81 of the Defence of India Rules, the 
1 Central Government is pleased to make following further

\ * * *«
H. M. PATEL■

Joint Secy, to the Govt, of India
;

I CUTTACK i Printed and Published by S. H. Khan, Superintendent, Govt. Press, O. G. 11—362—10-6-1944, :
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